IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
CALCUTT A BENCH

0A 879 of 1996

Present ¢ Hon'nle Mr. S, Bisuwas, Administrative Member

Hon'ble Mr e Nityananda Prusty, Judicial Member

Goutam Mukher jee

-V5-

C.A.Go

Mr s Samir Kre Ghosh, Counsel

For the Applicant

For the Respondents: Mrs, K. Banerjee, Counsel
Date of Order ¢ 17-11-2003
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MRo NITYANANBA PRUSTY, 3IM

When the case is taken up to-day for hearing, Mr. Ghosh,

Ld. Couhsel'for the é@plicant submits that presently he'Qants to

- withdrav t he 84A. with liberty to the applicant to file 5 detailead
represéntatian before the concerned authority highlighting all hié
griev-ances and pray;far direction upon the respondent euthorltlss
to dispose 0? the representation ulthma stipulated period in
accordance uith lage firs, Baner jae, Ld. Counsel for departmental:
‘respondents has no objection to the zhove prayer of the Ld, Counssl
for the applicant. In vies of the matter the 0,4, is dismissed as
'uithdramn'} Howevar , the applicant is at liberty to file a2 detailed
represasntation before the respondent author ities highlighting all
hié gfieVances within a period of four weeks from tow-day. In case
such a representation is filed, the respondent authorities are di-
rected to consider and disposs of the same in accordance with lay
within a period of tuo months From t he date of receipt of such
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